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O R D E R

N.Prusty, J.M.

Ld.counsel for both the parties are present. When the
case is taken up for hearing, 1ld. counsel for the applicant
submits that the applicant is a Group.'C' employee under BSNL
and till date ﬁo notification has been issued by the competent
authority bringing BSNL under the jurisdiction of the Central
Admihistrative Tribunal. Since BSNL has not been brought under
the Jjurisdiction of this Tribuﬁal, 1d. counsel for the
applicant prays to withdraw this OA- with liberty to approach
appropriate forum for redreséal of the grievance . of ‘the
applicant. mr.Mukherjee, 1ld. counsel for the respondents has no
objection'.to the prayer made by the 1ld.counsel for the
applicant.

2. OA is accordingly dismissed as withdrawn. Howéverj the
applicant. is at 1liberty to approach the proper forum for
redressal of his gyrievances in accordance witﬁ law.

3. No order as to costs. ' - —
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